
CENTRAL ADMINISTRATIVE TRIBUNAL 

AHMEDABAD BENCH,  AHMEDABAD. 

 

CP No.21/2020 in OA No.170/2020   

 

This the 17
th

 day of February, 2021 

 

  Corman :   Hon’ble Shri J.V.Bhairavia, Member (J) 

                   Hon’ble Shri A.K.Dubey, Member (A)            
 

Shri Arun Kumar Bhardwaj 

S/o. Late Shri Jayanti Prasad Sharma 

Age – 58 years, 

At present working as Sr. DSO under DRM, BRC Division 

Residing at – 101, Pyramid Flats, Sindwai Mata Road,  

Pratapnagar, Vadodara.        …………………………….  Applicant 

  

(By Advocate : Ms. S.S.Chaturvedi)  

 

                                                    VERSUS 

 

1. Union of India,  

 Notice to be served through 

  Shri Alok Kansal or his successor in the office of the  

  The General Manager 

  Western Railway, Churchgate, 

  Mumbai 400 020.  

  

 2. Dr. Ghanshyam Shahu or his successor in the office of the  

  The Chief Medical Director 

  Western Railway, 

  Churchgate, Mumbai 400 020.  

 

 3. Dr. Subodh Kumar or his successor in the office of the 

  Chief Medical Superintendent 

  Western Railway,  

  Bhavnagar Para, 

  Bhavnagar.                           ………….…………Respondents 

 
(By Advocate :  Shri M.J.Patel  ) 

 

O R D E R – ORAL 

 

Per :  Hon’ble Shri J.V. Bhairavia, Member (J)   

      Standing Counsel for the Railways, Shri M.J.Patel submits that 

on receipt of notice on the Contempt Petition, Respondents Railways 
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have instruction him to appear in this case on their behalf. He also 

submits that he has filed show cause reply of the respondents wherein 

copy of the letters dated 27.8.2020 (Annexure R-1) and letter dated 

31.08.2020 (Annexure R-2) has been annexed with the same.  He 

submits that the said letters have been passed in compliance of the 

order dated 14.7.2020 passed by this Tribunal in OA No.170/2020. He 

further submits that copy of the reply along with the Annexures have 

been served to the counsel for the applicant through email.  

2. We have gone through the letters dated 27.8.2020 (Annexure  

R-1) and letterer dated 31.08.2020 (Annexure R-2) and find that 

sufficient compliance has been made by the respondents. Accordingly, 

the Contempt Petition stands dropped. Notices issued to the 

Respondents stand discharged.          

 

(A.K.Dubey)                                                             (J.V.Bhairavia) 

 Member (A)                                                               Member (J) 
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